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‘ @25 g22317 P“UQQA ' This matter ha2s been taken up to-day on being

entioned by thelearned counsel for the petitioner in the
mornina. Heard Shri B.S.Tripathy, learned counsel for the
Det1+1oner. Tt is submitted by Shri Tripathy that there
A hag been some inadvertant typooraphical mistakes in the

Original Application and he may be permitted to correct
~»the same. It is so ordered
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:Z//fl” Heard the learned counsel for the petitioner
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/ qh:lB.S.Tripathy and Shri D.N,Mishra, learned Standing

Coynsel appearing on behalf cf the respondents, on whom a
copy of the petition has beenrn served. After considering
the submissionsmade by the learned counsels for both
sides, we feel that this Original Application can be

digposed at the admissicn stage by issuing appropriate

&503‘ difection to the respondents.

The facts of the case according to petitioner are
that he is working as Station Superintendent at
Jajpur-Keonjhar Station. Tt is submitted by the learned
coynsel that the petitioner is currently officiating in
the post of Station Manager at Jajpur-Xeonjhar Road. In
order dated 25.11.1998 at Annexure-3 he has Dbeen
transferred on promotion and posted against a vacant post
of [ Station Manager, Bhadrak. The case of the petitioner
is|that he is going toretire in May, 2000 and thus less

than two years of service is left and this transfer will
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/ @va ? @%yiw' result*_unav?idable d%slocation. Tt is also subTitted
M be e b botf that] at Keonjhar - Jajpur Road he is under occupation of
H«.: E&t/nw’)&z Railjway Quarter, bl.lt at Bhadra.k there 1is no .rallway’
quangter. The applicant has filed representation at
. Anngxure-1 for his retention at Jajpur-Keonjhar Road an
919'?g Q%iv again another one at Annexure-2, but these have not been
A favqurably considered. In view of this he has come up in
§-0-( thig Original Application praying to quash the impugned
‘ ~, “L‘&%K ordgr of transfer and by way of interim relief he wants
Qfﬁbwt:vw»Afkiﬁ stay o&peration of the impugned order of transfer. In a
CX o matfer of transfer the scope of interference by the
Z“”lﬂg “L\%}N'Trihunal is very limited as has been laid down by the
Siftlzﬁsﬂdéxvv Hon|ble Supreme Court in a series of decisions. 1In
A et congideration of the alleged difficulties of t
o s\/\o\Lb ; : _ . . . . ?
AXf petitioner this Original Application is disposed of with
a firection to Respondents 2 and 3 that in case
repfresentation dated 27.11.1998 addressed to Res.2 is
%\.CJDQ\ﬁ O'\3 penfling with him, then the same should be disposed of
¥V\{ qui"b“r ) within a period of seven(7) days from the date of receipt
(\\ Q-\o e A X of .a. copy of. this orderi Lear?ed- counse% for ?he
S A petfitioner submits that during this intervening period
s i, O V\_CﬁVYQDtransfer order should be stayed. We are not inclined t¢
rp“k*j QYQ >%hﬁm\& agriee to this, firstly, because another person has be
\CD OﬂK \’9%X>3¥$ posgted in place of the applicant on promotion at
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iself is only on officiating basis.

> admission stage. No costs.

pur-Keonjhar Road and in case the transfer order is
that person tuﬁﬁéér up to join at
pur-Keonjhar Road, he will beh~anging. We also note
-

t in the impugned order at Annexure-3 the petitioner -

yed and

been posted on promotion to Bhadrak. His work at

pur-Keonjhar Road, according to applicant's counsel
In view of this it
ordered that in case the petitioner does not go and

n at Bhadrak in persuance of the order of promotion

bn he will not be entitled to claim any equity later on

respect of his promotion.

With the above direction O.A. is disposed of at
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